
Papl!1's taid 

IShri C. M Stephen] 
We need not go into the merit of the 

cue now. Mr. Speaker has ruled that 
the Adjownment Motion iJ admissible. 
Therefore, it bas become the property 
of the HOUle. You may kindly ask the 
HoU8C whether leave iJ to be granted 
or not to be granted. When once the 
House grants leave, we will proceed 

. to the diJcllllion of the matter. 

SHRI VAYALAR RAVI: I ask for 
leave of the House to move my adjourn-
ment motion. 

MR. DEPUTY-SPEAKER: Is leave 
to IIlOVe the motion opposed? 

SOME HON. MEMBERS: We oppose 
it. 

MR. DEPUTY-SPEAKER: ~ the 
leave iJ opposed, I ask memben who 
are in favour of leave being granted 
to rile in their places. 

I fiud that there are more than 50 
Memben who are in favour. Leave is 
granted. The Adjournment Motion will 
be taken up at 4 P.M. today. 

., . .,-.. 
PAPERS LAID ON THE TABLE 

STATBIIBNT RE. NBws h1lM IN 
ORGANISI!R 

THE MINISTER OF STATE IN 
nIE"MINISTRY OF DEFENCE (PROF. 
SHEIl SINGH): On behalf of Shri 
Jagjivan Ram, I beg to lay on the Table 
In punuanee of an aDurance given by 
him on the !29th July, 1977 a statement 
(Hindi and Englilh vcnions) about th .. 
matter railed by Sbri Subramaniam 
Swamy, M.P. in connection with a news 
item which appeared in the OrglPliser 
(Delhi) of !27th June, 1977 entitled 
"Sub-standard MIG Engines cleared 
during the Emergency." 

[PlacedilllibrtlTy. See No. LT-1459/77]. 
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[PlacedillZibrary. See No. LT-r460/77] 

REVIEWS ANNuAL REpORTS AND 
STATI!""'1mI 

THE MINISTER OF EDUCATION, 
GOCIAL WELFARE AND CULTURE 
(DR .• PRATAP CHANDRA CHUNDER): 
I beg to lay on the Table-

(I) (i) A copy of the Annual Report 
(Hindi and Englilh venions) of 
the Indian Council of HUtorical 
Reaearch for the year 1975-76 
together with the Certified Acco-
un II and the Audit Report 
thereon, under rule 45 read 
with ruk 44(d) of the Memo-
randum of ~iation and Rulea 
of tbe Indian Council of Hiltori-
cal Research. 

(ii) A statement (Hindi and 
English venions) showing reasons 
for delay in laying the above 
document. 

[Placed ill library. Sit No. 
LT-I¢II77]· 

(!2) (i) A copy of the Annual Report 
oftbe Indian Institute of Techno-
logy, Delhi, for the year 1976-77. 

(ii) A copy of the Review (Hindi 
and Englilh versions) by the 
Government on the working of 
the Indian Institute of Techno-
logy, Delhi, for the year 1976-77. 

(iii) A statement (Hindi and 
English venions) explaining rea-
lOllS for not laying simultaneously 
the Hindi venion of the Report 
mentioned at (i) above • 

[placed ill library. S" No. 
LT-I¢2/77]· 


